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REFERENCE TO THE DEMAND FOR A    
HIGH   LEVEL    INQUIRY   INTO 

ALLEGED   CASES   OF     BUNGLING 
IN BOKARO STEEL PLANT 

SHRI   ASHWANI KUMAR (Bihar): Mr. 
Deputy Chairman, Sir, I want to draw the 
attention of the House to the bungling going on 
in the Bokaro Steel Plant.    On    13-11-1980,  
the    General Manager of the plant, Mr. Mehta, 
was arrested along with four  others. The S.P.  
who     arrested  him,  Mr.   Manoj Nath, was    
transferred on  17-11-1980 with instructions 
that he should hand over the charge within six 
hours. This has been the first instance when 
such a big officer has been arrested.    These 
things started when one truck full of scrap was 
seized on 6-8-80. There wMs a scrap deal.    
The scrap deal started with 7,14,000 metric 
tonnes of conveyor belts to be sold in scrap.   
The tenders were   invited  on     26-9-79   and     
five partieg     gave   the   tenders,     but     on 
negotiations   only   three   parties   were 
imvited.    A revised    quotation     was taken 
only from  one party.    The revised  quotation   
was   (Interruptions). The last quotation was 
Rs. 6,650 while the  last year the  quotations for 
this very    scrap,    on  22-2-77, were from Rs. 
9,500 to Rs. 10,500.   The rates have 

gone up, not gone down. So the scrap deal 
was something. . . 

MR. DEPUTY    CHAIRMAN:    That 
will do. * 

SHRI ASHWANI KUMAR: It was not in 
one lot. He was given permission to take it in 
15 lots and pay in 15 lots. When this whole 
scarp deal was going on, the G.M, was 
arrested and given a bail. For that bail, a 
plane was going from Bokaro to Patna for all 
the five days and all officers were involved in 
it. A big officer had been arrested. So the 
whole plan was to get him released. But the 
S.P. who arrested him was telepho;rically 
transferred and asked to hand over the charge 
within six hours, i feel there is some bungling 
going on and pressure has been placed to hush 
it up. So I request the Minister through you, 
Sir, to have a high level inquiry or a 
parliamentary inquiry. 

REFERENCE    TO THE     REPORTED 
NON-ISSUE OF THE NOTIFICATION BY    

GOVERNMENT    ENFORC ING THE   
PROVISIOSN OF CONSTITUTION 

(FORTY-FOURTH   AMENDMENT ACT, 
1978 

PROF. RAMLAL PAR1KH  ^ 
(Gujarat): Sir, I want to bring to the notice of 
the House a matter of very fundamental nature 
regarding the supremacy of Parliament over 
the Executive. Sir, as we all know the Con-
stitution (Forty-fourth Amendment) Bill was 
passed in 1978, amending the Constitution, 
and, among other things, it amended article 22 
regarding preventive detention, making it very 
difficult for the Government to extend 
anybody's detention without the process of 
law and making it obligatory to appoint an 
advisory committee or board and seek its 
advice and also making it obligatory that the 
advisory committee must consist of Judges, 
either serving or retired. Now this 
Amendment was assented to on 30th April, 
1979 by the President.    Now 29 


